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‘a certificate to the effect that he h
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Versus

JhaRSi. & cherS- essss s e

Hon.S .Zsheer Hasan- VC
Hon. Ajay Johri - AM ;

(8y Hon.S .Zaheer Has an=-70)

This is an application unmder
Section-19 of the Administrative Tribumal
Act No XIII of 1985,

2 on 17-11-86, the services of the
applicant Om Prakash were terminated after
giving 15 days notice with the allegation
that on eaquiry, his service Card was
found forged. In 1983, no person could we

appointed as Casual Labour unless he prodt




applicant had obtained !
Casual Labour on g of
sarvice card and on the ’ha&i& @i' W |
enquiry, the applicant's sarriea& w@

terminated . On 20.11.1986, the @'ﬁli

protested that this order was 1l1legal .. | |
he has challenged the same 1n this applfe stionm.

The termination order clearly shows that his
services were terminated because he obtaimed
appointment on the basis of wrong assertion
contained in the forged service card. 80,

it is not an order simplicitor but it coma_i—n{
stigma and was passed by way of puni shment . |

. 3 We have glven detalled reasons for

condemning such order in Registration H—Q'M

Rajendra Kumar -vs- The DRM,Central Railway,

Thansi & others and they need not be repeated
here. It would suffice to say that aceording

to the guldelines dated 13.12.85, the |
authorities should have considered the
explanation and should have passed a r
order. These guualim which are 'i_'_ :



evidence on the “ﬁiﬂ*@fﬁﬁﬁfffld
come to the conclusion that his

was forged and after hﬁﬂiﬁz the
and assessing the entire evidence on t

record pass a speaking order.

4, In the circumstances of the case,

the parties shall bear their own eeﬁﬁs,'




